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THE EAST PUNJAB WAR AWARDS ACT, 1948,
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'THE EAST PUNJAB WAR AWARDS ACT. {048
East Punjab Act No. XXII of 1948

[ Received the assent of His Excellency th
i/!wstlgﬁlnjiﬁmé 1948, and was fz‘rst};ubleis;(,;e?e’;:,or t;Jz’ez
East | overnme :
il 10,1948 nt Gagette (Extraoraznary) of

' .
I . . .
Year No. Short title Whether repealed or otherwise -
;?ﬁ'ected by legislation
1948 .| XX1I | East Punjab War Amended in part by the Adaptation_—

. Awards Act, 1948 of Laws Order, 1950
| Amended in part by the Adaptation
| 18; lLaws (Thqu Amendment) Order,

' Amended in part by Punjab Act,
No. ’XXII of 19522

Amended by Punjab Act XXXVII
of 19543

Extended to - the territories which
immediately before the 1st Novem-

. ber, 1956, were comprised _in the
State of Patiala and _East Punjab
States Union, by Puanjab Act No.
23 of 1957¢

Amend‘ed by Punjab Act No. 17 of 1959°
Amended by Punjab Act XXXVI

of 19608

Amended by Punjab Act . XXVI
of 196}"

Amended by, Punjab Act XXII of
1965° .

Arﬂeﬁdéd by the Punjab Reorganisaﬁon
(Chandigar™) _(Adaptation  of laws
on . State aad Concurrent Subjects)

|
' ! Order, 1968.
l

‘For Statement of Objests anhl? R?Iascigs‘is s;i gfast zgzénjaf!; f%t;mg SGazgtfh .
E i ted the 15th March, - ] :
(ﬁ‘:gs{grﬁg{fl,l n?;g)’Egs?: %unjab Legislative Assembly ~:D'el:«ates, Volume IT, 1948, page

843 -871. , Puniah
L ot of Objects and Reasons; see Puti : oceedings
(Extraorc]i—iz;r;)tdtzlgiti% the 1]6th October, 1952," pase llslggg) ' %f)lum%rm. pages
in the Council, see Punjab Legislative Council Debates, fi ce on the 10th day of
U (2)23—(2)29. "This Act shall be deemed to have cm}le into for ' casate
ApH mer e
e 133:431: Statement of Objects and Reasons, see Punjab . Governmer,
Extraordi 4, page 838 vernment
(Ey aoi%g?rsé)t,atgfempo? Obgggts and Reasons, S€€ Punjab GO et
(Extra, i . rernmen
B orgg?rgzéégggi 5f Objects and Reasons,  5¢¢ puagsb ST Gazette
(Extraordinary), 1959, page 284 e Punjab Government U0
sFor -Statement of Objects and Reasons, ' , " Gazette
(Extraordinary), 1960, page, 1970- ¢ Punjab Governmert
(B 7For Statement of Objects and Reasons, - 3¢ 7 Government Gazette
iy, T55h PRS0 g o, 2 P
{ Extraordinary), 1965, page

Government Gazette

Gdzette
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Xxq,

' 1ab] Government to AWard 1.
An Act to empower the '[P “n‘!a}-)[] (J.‘ hildren weye e! ,d Jagiy,
to parents, three or more of whose child L € Cnrelle)
‘ ‘Iv; commissioned for service in H!? I\'Iatl?styfs
* Forces during the recent Second World 1 air.

It is hereby enacted as follows :—

Short title and 1. (1) This Act may be called the East Punjay, War
< et Awards Act, 1948,

- > into for , *[and in its applic,.

2) It shall come into force at once, ?[and in 1 pplica

tion(to the territories whloh,. immediately before st
Ovember, 1956 were comprised in the State

of Patigl,
and East Punjab States Unions, it shall be deemeq to
hav: ¢ v into force on 28th August, 1949.1
Definitions, 2. 1In this Act, unless there be anything repugnant
In the subject or context,—

o (2) “eligibls person’ means—

(0) a “citizen * of * India ordinarily residing in
the *[Unioni Te ritor of (.'handtgaqrh] who
-1s-the father; o, where the father is dead,
the. mother, of three Or more persons

who ~are “Serving or have served in the
armed forces of the Union during the
“emergency declared by the President of India
under Article 352 of the Constitution of India
‘on the 26th--'0'ctober,

1962, but does not

or

"[(ia) a citizen of Ingiq ordinarily residing in
" the - [Union . Terr tory  of Chandigarh]
Who' is"'the father, O, where the father
iIs dead, the mother, of the only son
se ving'.t_)r who hds Served in the armed forces of

thr Union during the c¢mergency declared by

the President of India under Article 352 of the
East Pupj

!Sub)stituted for the words « jab * by the Adaptation of Laws (Third
Amendmem), Order, 1951, Fourteent}y Schedule,
sud-sec:ion

2Added at the ¢nd of

: ; f
1950 (2) of Sceti n | by Punjab Act No. 170
1359,

36 of 1960,

. i a
(a) ‘eligible Person’ means a: person who is now
ab Act No. 26 of 1964, ; nisa-

S, ' *State of Pupjap by the Punjab Reorganisd,
of Laws on S

. racl.
tate and Concurrent Subjects) O

Substituted by Punjab Act No.

Substituted for the words
citizen of India and who »by Pupj

*Substituted for th: word
tion (Chanwgarh)(A dapatation
1928. y

¢Inserted by Pun,ab Act No.
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Constitution of India on the 26th :
{062, but does not include a person eﬁ?lﬁg
for such reason already received a land grant
or other award from Government ; or] il

(i7) aperson who is now a citizen of India and who.—
" (a) immediately before the fifteenth day of
August, 1947, ordinarily tesided in the
undivided Punjab, or
(b) immediately before the 20th August, 1943
ordinarily  resided in the territories which
on that date formed the State of Patiala and
East Punjab States Union,
and whg is the father, or where the father 1s
deac}, the mother of three or more persons who
having been at any time enrolled or commis-
sioned in forces then referred to as His Majesty’s
Naval, Military or Air Forces of in the forces
maintained by any of the Indian States com-
prised in the Jforesaid territories and who were
liable to serve wherever required and have
actually served in any of the said forces during
the Second World War, but does not include
any person who has for such reason already
received ‘a land grant or other award from
the Government of the undivided Punjab or the
Government of the territories formed as afore-
said or.of any Indian :State comprised in such
territories or the 1[Cent al Government ]-1. -
(D) “Government”’ means, the 2[Central  Govern-

mentl; . . |
(c) “XV?r Jagir” means @ Jagir granted under this

\cl 5 . i
e (d) expressions used but not defined 1n this Act
- have the same meanings as it the Punjab

Jagirs Act, 1941.

3. 3[(D) Notwithstanding anything contained 10 any

other law for the time being in-force, the Government shall

have power to grant to every eligible person a war-jagit
of the value specified hereunder, namely:— o

(¢) for three children of the grantee soO Servins or

~served ~or SO enrolled QL commis-

sioned, a grant of one hundred Tupees per

annum ; and

.. 'Substituted for the wo:ds <«punjab Gover nment”’ by the Punjab Reorgas
"‘?32‘-" nlégg? andigarh) (A'iaptatibons of Laws on State and Concurrent Subjects)
:;\subS‘.i.tu‘el for the words **State Government of Punjab” by i

abstituted by Punjab Act No. 26 of 1964
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(b) for every additional child,—

(/) so serving or served, of the eligi

referred to in sub-clause (; Cla]i&erso
of section 2, an additiona] grant of (
rupees per annum ; and Ort

(if) so enrolled or commissioned, of t, cligy
person referred to in sub-clayse i
clause (a) of section 2, ap additiong
grant of ten rupees per annhum:

Provided that for the purposes of determinipg
eligibility of a person to the grant of a War jagir ypg,
sub-clause (i) of clause (a) of section 2, no child of sug
berson, who has already made him eligible to the grant

war jagir under sub-clause (i) of that
1nto account.]

(2) A war jagir shajy provide for an assignment of the
abpropriate sum, or for the grant of such sum payable
annually, charged on the whole oy part of the land revenu
arising from a Specified area, ang Subject in either case to
such deductions On account of collection, suspension or re-
mission of land Ievenue as the Government may direct.

I A war jagir spa . L
bartially for py o all, unless' terminated wholly

each of any condition imposed undef
ble for the life-time of thIe) grantee, bl

Provided that 5

. A% ] 1 . . s 6!5011’
being the father, shay) —J28Ir granted to an eligible p

all . - nable
for the life-time of fhc;n the death of th¢ father, bes

mother]

———-‘/
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R
W ent may attach such iti :

overnme uch conditions as it Powe h
- The % ) the enjoyment of any or all war jagirs, and conditons 1o emoy-
y eengﬁtio ns shall be communicated to the grantee at ment of st egis
- Gonwhe o the grant 1S made to him.

Any 12 d revenue assigned under the powers Asessmeat and
aferred shall be assessed and collected in the :olection .of
ded by the law for the time being in force assigned jad 7o

111
@ pro :
) e alssessmen.t and collection of land-revenue as if it
P [got been assigned.

ha .
o war jagir shall be liable to seizure, attach- gxemption of war

[7'01. sequestration by process of any Court at thej:girs from attach-
me?a e of 8 creditor for any demand against the grantee, E
; nfin atisfaction of a decree or order of any Court.

0

¢ Nothing in this Act shall be deemed to affect the suvings.
- ovisions Of the Pensions Act, 1871 (Act XXIII of 1871),
Fof the 1{Government] Grants Act, 1895 (Act XV of
1899), so far as they are applicable to war jagirs.
) If any question arises under this Act— Certain _question
to be referred 1o

h Government for
: . final decision.

(4) whether or not a person is an eligible person,
or :

() whether or not a grantee has committed -
breach of any condition - imposed under sec-

tion 5, ; ,
sl question shall be referred to the Government whose

| iion thereon shall be final and conclusive and shall not
. “léble to be called in question in any Court.

St Stituted
bituted by Adaptation of Laws Order, 1950, Schedule I

Q



